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“That leave be granted to intro-
duce a Bill to amend the Food
Corporations Act, 1964 and to de-
clare the Central Government as
the appropriate Government
under the Industrial Disputes Act,
1947 in relation to the Food Cor-
poration of India.”

The motion was adopted.

Shri Jagfiwan Ram: I introduce the
Bill.
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COTTON FABRICS (ADDITIONAL
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Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to provide for the re-

peal of the Cotton Fabries (Addi-
tional Excise Duty) Act, 1957.

The motion waes adopted.
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tham had already taken 11 minutes
and he may kindly complete in en-
other 4-5 minutes.

minutes, So, you try to conclude as
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